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Title: Raised the issue of staging a Marathi play in Mumbai - "Mee Nathu Godse Boltoyae" and the Hon'ble
Home Minister informed the House about the Government's views to disapprove the performance of the play.

12.03 hrs.
MR. SPEAKER: Now, I call upon Shri Sharad Pawar to raise his issue.
... (Interruptions)

MR. SPEAKER: Please take your seat. I will allow you. The Leader of the Opposition is on his legs.

ot IRT TOR (ARTHT) : STeed ST, Uiieramssl A6ad M A FA AT & I FeT A1 i Y IW F = $ 9R F 5 9 g, Faw s
THt ¥ g3 8, SHR GIHR HI W% q FHel MW T 971 37 LIHe e | |l arsft o el aman)

.. (CHEYM)

e Tt (St T FOT SmEarut): W UF oSt HT EF T AT| ST AT & at & et FT qFHar |

.. (SHIYH)

sft ¥R TR : TEH Seal ReHE 3R 1 AERAHAT ¢ FlF A B WA ¢ a1 o i ufeheafa 4wt @ @ 2

... (=TaY)

SHRI SOMNATH CHATTERIJEE (BOLPUR): Mr. Speaker, Sir, we wish to make our submissions on the
Business. Shri Advaniji may kindly wait for five to ten minutes. ...(Interruptions)

ot IRT TOR : TS AGF HfHE T TETet B OF FXH I 2 | 39 A F I Fer € for frod w2 wet @ dw St @ s w°
weafa TEt % TeT o1 Wi TERTE Ft 7 WHR 7 g6 IF Al 3 &1 ... (FewE)

SHRI SOMNATH CHATTERIJEE : Sir, I am not minimising the importance of the issue raised by the Leader of
the Opposition. That is very important. ...(Interruptions)

MR. CHAIRMAN: Let Shri Sharad Pawar complete.

ot IRT TOR : I=IA 98 ot FE1 & ‘F 1Y T AAqiC, TE AEE AH A G Bl ¢ A TS T9E WieAt § Y A7 FHi G 59 B
T off, IHH! THS W FT TS ot | STH! U THW FIA F STHIRT H2 307 F4 W o of | I T8 ot FaT 5 1Y I0 Ft 3T/ 79 RE
H HTA HP FHIYET FTE F a7 39 H FE @R 971 AHT A1 TH F A A G690 fiw § F AFO g, q@idt B O D A W
T & |

... (5FaYF)

gafere @ @ 49 g § foran ok et et @ fo @ @il # e ¥ Sga W g @1 2 | 398 gare 99T T 6 g 19 s d W@
e €2 =i et s fean i o 3 Aew @ e & 9 9 € 6 A 3w a5t AR 3w ® A5 59 SRl S at 34t met s

=1 R fexgia wean =nfeq)

AR o wsw =i, g T ot wieh it w1 A R 2, g€ TEes @ S 91ien, 98 w1 S ¢ | 39 aie & aRtefa ot sue
woEE B F

SHRI SOMNATH CHATTERIJEE : Sir, in view of the importance of this subject, let the Home Minister respond
to 1t.



">THE MINISTER OF HOME AFFAIRS (SHRI L.K. ADVANI): During Zero Hour yesterday and again today,
a serious concern has been expressed by some hon. Members and today, in my presence by the Leader of the
Opposition on the alleged glorification of Nathuram Godse in a Marathi play, "Me Nathuram Godse Boltoy'.
‘Boltoy' means, I speak. The House was assured that the Central Government would ascertain the facts from the
State Government and place them before Parliament. The matter was taken up with the Government of
Maharashtra. According to information received from the State Government, the play in question was cleared for
performance by the Maharashtra Stage Performance Scrutiny Board, an autonomous body of the State
Government. The play was staged on the 10th of July, 1998 in Shivaji Mandir Theatre, Mumbai.

Keeping in view the reported intent of the play and appreciating the concern expressed in Parliament, the Central
Government has advised the State Government to prohibit its performance. We also take this opportunity to
emphasize that this Government strongly disapproves of anything that denigrates the hallowed memory of
Mahatma Gandhi and belittles the unique role he played in leading the nation to freedom from colonialism.
(Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): The House should condemn it.

SHRI P. UPENDRA (VIJAYAWADA): The autonomous body which cleared the play must be disbanded
immediately. The censor committee which cleared the play must be disbanded immediately. (Interruptions)

SHRI L.K. ADVANI: I may add to this. Inmediately after getting the message from the Minister of
Parliamentary Affairs that the issue had been raised in the House and an assurance had been given that either
yesterday or today the Government would come forth with facts, I first asked my Home Secretary to speak to the
Chief Secretary of Maharashtra to find out the facts. Then, later on, in the evening, in a different connection, the
Chief Minister came to see me and I told him personally that this 1s my Government's view. And he said, "Well,
if the Government's view is that, [ would try to respect it and see what needs to be done."(Interruptions)

SHRI BASU DEB ACHARIA : What is the view of the Maharashtra Government?(Interruptions)
MR. SPEAKER: Prof. Kurien, let him complete his speech.

SHRI L.K. ADVANI: I told him as the representative of the Central Government, I disapprove of it and we
would like the State Government to take necessary steps to prohibit the performance of the play.

SHRI P. UPENDRA : The committee which has cleared the play must be disbanded.

">PROF. P.J. KURIEN (MAVELIKARA): Mr. Home Minister, but the problem is these autonomous bodies are
not supposed to work against the fundamental ethos of this country...(Interruptions) Let me formulate my points.
How can an autonomous body set up by the Maharashtra Government clear this play? The purpose of the play
and the intent of the playwright is quitely evident that it 1s to denigrate Mahatma Gandhiji and glorify his
assassin. How can that play be cleared? On behalf of all the Members, I am requesting that that body should be
disbanded and action should be taken against them. They are working against the very fundamental ethos of the
country.

.. (FHEEE)
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. st Fare (o) : 3ot Re marde R faerer fean 2

.. (FFFE)

MR. SPEAKER: Please take your seat.
... (Interruptions)

MR. SPEAKER: I will allow you.

">SHRI P. SHIV SHANKER (TENALI): The hon. Home Minister has just now in his statement told us that he
had advised the State Government to prohibit the play. May I expect of him to issue a direction in terms of
article 256 of the Constitution of India so that it is binding on the State? If it is necessary, he can do it.

SHRI L.K. ADVANI: I know that. I know what I can do. But at the same time, I do not think that that advice
would be disregarded. It is an advice given to the State Government. But I would plead with the House that there
are two issues involved in it. One is the State Government and then it is a body which was set up by the State
Government, or working with it. We cannot discuss that. I do not know who the members of that committee
were. We cannot be discussing that.

SHRI A.C. JOS (MUKUNDAPURAM): It is a question of the ethos of the country. Number of autonomous
bodies are there. How can they work like that?

MR. SPEAKER: No please. Shri Jos, please take your seat. I have not allowed you. Please understand. Please
take your seat.

">SHRI INDRAJIT GUPTA (MIDNAPORE): We understood the hon. Home Minister to say that when he
discussed this matter with the Chief Minister and advised him that in view of what has happened, in view of all
the concern which has been expressed and so on, it was better that he prohibited the play. I understood him to
say that the Chief Minister, in deference to what the Central Home Minister had told him, then said that "All
right, if that is the way you feel, then I will carry out your request."

Are we to infer from this that the attitude of the State Government before he had spoken to him was different to
what he 1s now saying because they had allowed this thing to go on? Therefore, should we take it that way? Shri
Manohar Joshi when he met him, did he make it clear or not that his request was in deference to that, to
prohibiting the play, but that was not the independent view of the State Government? They had allowed it to be
staged and they did not do anything to stop it.

">SHRI SOMNATH CHATTERIJEE (BOLPUR): The hon. Home Minister has said that the Central
Government's role has only been advisory and he says now that "I believe that my advice will not be
disregarded"; may be due to party loyalty.

But the question 1s much more fundamental.

I would like to know how the Central Government itself dealt with the matter. Until the matter was raised on the
floor of the House and a great concern was shown by almost all the sections of the House, the Central
Government obviously was not aware of the facts. It had come out in every newspaper. But what was the Central
Government's response to this? Am I to expect or to take it from the Home Minister of India that the
Government feels that it has no power, no authority, no legal sanctions in regard to attempts of such type which
denigrate the very ethos of this country, the respect with which the Father of the Nation is held? There is a very
serious likely danger of breach of peace or breach of communal peace in this country. In this, is the Central
Government only a mere spectator? And is it that only when the matter is raised in the House the Central
Government would have some role?



I would like to know one thing from the Central Government. The Central Government, we find, has been
responding to any and every request to send teams to different States to find out the law and order situation
beyond their jurisdiction for a tenuous interpretation of Article 355 of the Constitution. He knows all the
provisions of the Constitution. He said, "Well, I know, I have the power. But I believe my party will be accepting
my advice." Is this the way that this country will function in a matter like this? Therefore, we want to know
categorically what has been the response of the Central Government and when such situations arise what will
they do.

And what has happened to the book, the play that has been written? Has it been banned or not? We would like to
know. We are against interference with the freedom of the Press or freedom of the authorship, freedom of
thinking, but not this type of propaganda, this type of poison which is being spread all over the country. In fact,
what is the Government of India's response to this?

SHRI INDRAIJIT GUPTA : Has the book been banned?

SHRI SOMNATH CHATTERIJEE : I asked him about it.

Il>
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... (5FaYF)

SHRI S. JAIPAL REDDY (MAHABUBNAGAR): The whole House is aware of the fact that this was not an
isolated incident in Mumbeai. (Interruptions).

SHRI MADHUKAR SIRPOTDAR (MUMBAI NORTH-WEST): We should also be given a chance to speak.
(Interruptions).

MR. SPEAKER: I am only allowing clarifications.
... (Interruptions)
SHRI CHETAN CHAUHAN (AMROHA): Yesterday, most of the time was spent on this matter. (Interruptions).

MR. SPEAKER: Please take your seat.

o et # )

... (Interruptions)

SHRI TAPAN SIKDAR (DUMDUM): We have expressed our concern in the matter. But today you are allowing
only the Opposition Members. (Interruptions).

Il>
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SHRI S. JAIPAL REDDY : Some of us are aware of the rules. (Interruptions). It was not a suo motu statement.
(Interruptions)

MR. SPEAKER: Shri [.K. Gujral.
SHRI MADHUKAR SIRPOTDAR : Sir, in that case we should also be allowed to speak.

SHRI LK. GUIRAL (JALANDHAR): Sir, I have heard with great respect what the hon. Home Minister has said.
There is one more angle which I think should have drawn his attention...(Interruptions). There is one more
aspect of it, to which Home Minister's attention should have been drawn by his Ministry by now. I have seen in
the Press this morning that the Director of the Play, or the writer or whoever it 1s, has gone to the High Court of
Mumbai and asked for a caveat. I would like the Home Minister to clarify to us if this is meant that by left hand
the Government will stop it and by right hand the High Court will be sought to get a stay order, and that Play can
go on. | want to know what steps the Home Minister is taking in that direction.

MR. SPEAKER: Would you like to say something, Mr. Home Minister?

... (cTIU)
ot HYFT AR : FE15F, & +ff st 1 [T e =wnfew |

MR. SPEAKER: Shri Sarpotdar, yesterday you had explained very well.

SHRI MADHUKAR SIRPOTDAR Sir, yesterday everybody spoke. Shri Somnath Chatterjee spoke, Shri Ram
Vilas Paswan spoke...(Interruptions).

SHRI RAM VILAS PASWAN (HAJIPUR): No, I did not speak.

SHRI MADHUKAR SIRPOTDAR (MUMBAI NORTH-WEST): Sir, I would like to know whether there is
even one statement from a Minister where any such discussion is allowed after the statement is made. If this is
the convention of this House, it should be continued in future also...(Interruptions).

SHRI S. JAIPAL REDDY : Mr. Speaker, Sir, I am on a point of order.

MR. SPEAKER: This is Zero Hour, Shri Reddy. Please take your seat.

... (Interruptions)

SHRI S. JAIPAL REDDY :I am on a point of order, Sir.

MR. SPEAKER: There is no point of order. This is Zero Hour. Please take your seat.

SHRI S. JAIPAL REDDY : Sir, the Parliamentary Affairs Minister has said that after the Minister's statement,
nobody else can intervene. The Minister did not make a suo motu statement; he made a statement in response to
our request...(Interruptions).



MR. SPEAKER: Shri Reddy, I have given permission to the Minister. Please take your seat.
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That is what he has pointed out.
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... (=)
MR. SPEAKER: No further clarifications on this. Now Shri Hari Kewal Prasad.
... (Interruptions)

SHRI SOMNATH CHATTERJEE : Sir, what about the Business for the next week? This 1s a very serious
matter...(Interruptions).

MR. SPEAKER: Shri Hari Kewal Prasad.
... (Interruptions)
MR. SPEAKER: Only the speech of Shri Hari Kewal Prasad will go on record.

(Interruptions)*
st g ae TR (TATYR) : 31eAet 57, SR IRV F A I 2 ... (TAUE) AR St T Ut A FWE F A 2, o g Ao 3

.. (HAYTT)
MR. SPEAKER: Somnath Chatterjee, they are making some arrangements.

SHRI SOMNATH CHATTERJEE (BOLPUR): Let us know what arrangements they are making. ....
(Interruptions)

SHRIMATI GEETA MUKHERJEE (PANSKURA): I want to know from the Minister when the Government is
bringing the Constitution (Amendment) Bill providing reservation to women .....(Interruptions)

MR. SPEAKER: They are having some arrangements. I will tell you.
... (Interruptions)

MR. SPEAKER: Shri Har1 Kewal Prasad.



